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12:27 hrs,

DELHI LAND REFORMS (AMEND-
MENT) BILL®

The Minister of Home Affairs (Shri
Nandia): I bag to move for leave lo
introducz a Bill further to amend lae
D.lihi Lund Reforins Act, 1954,

Mr. Speaker: The question is:

“That leava he granted to intro-
duce a Bill further to amend the
Delhi Land Reforms Aci, 1954

The motion was edopted.

Shri Nanda: I introduce} the Bill

12:21) hrs,

KERALA STATE LEGISLATURE
(DELEGATION ©OF POWERS)
BILL—contd.

Mr, Speaker: The House will now
take up further Clause-by-Clause
consideration of the Bill to confer un
the President the Power of the Legis-
lature of the State of Kerala to make
laws. Claus> 3 is under consideration.
Shri Hari Vishnu Kamath to continue
his speech.

Shri Harl Vishnu Kamath (Hosh-
angabad): Mr. Speaker, Sir, before 1
proceed to resume the observations
which 1 left halfway through on Fri-
day, may I request you to admit to-
morrow—it being the last day—more
than two Calling Attention notices
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and, if necessary, even an adjourn-
ment molion.

Now, I come to the Bill. I have
moved amendments 1 and 2 to clause
3 of th: Bill. Amendment No. 1
secks (o divest the President of the
discretionary power which is sougit
to be conferred upon him by this mea-
sure about consulting the Committee,
I want to make it mandatory thut the
Presidenl must consult the Consulta-
tive Committe: on every oceasion
when he wishes to legislate for Korala.
When the House adjournced on Friday,
I was aboul {o suggest that the Presi-
dent, ihe busy dignitary as he is, will
most probably nol be uble lo consult
or summon the consultative committee
except on very rare occasions. The
hon. Minister of State in the Minis-
try of Home Affairs, while spesking
on the resolution and the Bill the
other day, sought to make out that this
was g parliamentary committee, When
1 asked a pointad question, he tried
to wriggle, so to say, out of the quan-
dary, bv saying that it was not 3
parliamentary  committee in  that
sensi. How coull it be a parliamen-
tary commit'ce, and yet not a paria-
mentary commitiee  in that  sense?
For a par'iamontary commitiee,
according to our Rules of Pro-
cedure, is well defined. The hon.
Minisler must sa that either it is a
parliamentary committee or it is not
a parliamentary committee. What is
the use of saving that it is not a par-
lismentary committee in that sense?
If it is not a parliamentary committee,
the hon. Minister must say that 1* is
a consultative committee, and, there-
fore, it has only got very limited
functions and powers.

Mr. Speaker: Can the hon. Minis-
ter not amend it by saying that it is
a committes consisting of Members of
Parliament?

Shri Harl Vishou Kamath: He has
used the words ‘parliamentary com-
mittee”.
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